
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  
(SOUTHERN ZONE BENCH, CHENNAI) 

   
ORIGINAL APPLICATION NO. 304 OF 2024 (SZ) 

IN THE MATTER OF:  
Irai Thamarai. M.        …Applicant(s)  
With  
Union of India,  
Rep. by its Secretary of Government,  
MOEF & CC, New Delhi and Ors.     ...Respondent(s)  
 
 

COUNTER AFFIDAVIT FILED BY THE 14TH RESPONDENT 

Index 

S.No Particulars Page No. 

1. Counter affidavit 1-14 

2. 
ANNEXURE-R/1: 
Mining lease granted in favour of R. Subramani for the 
year 2004 to 2009. 
 

15-17 

3. 

ANNEXURE-R/2: 
Mining lease granted in favour of R. Subramani for the 
year 2010 to 2015. 
 

18-21 

4. 

ANNEXURE-R/3: 
Environmental clearance granted in favour of R. 
Subramani for the year 2016 to 2021. 
 

22-29 

5. 
ANNEXURE-R/4: 
Extension of Mining lease granted in favour of Tvl. 
Karpaga Vinayaga Blue Metal for the 15 months. 
 

30-33 

6. 
ANNEXURE-R/5: 
Copy of Plaint filed by the 14th Respondent. 
 

34-42 

7. 

ANNEXURE-R/6: 
Copy of order in WP(MD) No. 27348 of 2024 filed by 
the Applicant 
 

43-49 



8. 
ANNEXURE-R/7: 
Copy of order in WP (MD): 31314 & 31315/2023 filed 
by the 14th respondent. 
 

50-55 

 

Dated at Chennai on this the 10th day of January, 2026. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

M/s. E.K.KUMARESAN 

G. VIGNESH 

COUNSEL FOR 10TH -14TH RESPONDENT 



BEFORE THE NATIONAL GREEN TRIBUNAL  

SOUTHERN ZONE, CHENNAI 

 

Original Application No.304 of 2024 (SZ) 

IN THE MATTER OF:  

Mrs. Irai Thamarai.M  
W/o.V.Mathiazhagan,  
77/88A Uppu Palayam,  
Kuppam (PO), Pugalur Taluk,  
Karur - 639 111 

 ... Applicant  

- Vs. - 

1. Union of India,  
Rep. by Its Secretary of Government 
Ministry of Environment, Forest and Climate Change, 
Indira paryavaran Bhavan,  
Jorbagh Road, New Delhi-110 003.  
Email: secvmoef@nic.in  

 
2. The State Environment Impact Assessment, 

Authority (SEIAA),  
Rep.by its member Secretary,  
3rd floor, No.1 Panangal Maligai Building, 
Jennis Road, Saidapet,  
Chennai - 600 015.  
Email: sciaamstn@gmail.com 
 

3. Director,  
Directorate of Geology and Mining, 
Industrial Estate, Guindy,  
Chennai - 600 032  
Email: geomine@tn.nic.in 

 
4. The District Collector, 

Karur District, Karur - 639 007  
Email: cllrkar@nic.in 

 
5. The Assistant Director, 

Department of Geology and Mining,  
Collectors Office, Karur - 639007  
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6. Tamil Nadu Pollution Control Board,  
District Environment Engineer, 
48, Ramkrishnapuram, Karur - 639 001.  

 
7. District Superintendent of Police,  

Collector Office Campus, 
Behind RTO Office Road,  
Thanthoni, Karur - 639 007  

 
8. The District Revenue Officer, 

District Revenue Office, 
Sh-874, First Floor Collector Office, 
Karur 639 007 

 
9. The Tashildar, 

Tashildar Officer, 
Pugalur,  
Karur District - 639 113.  

 
10. Mrs. Manjula,  

W/o. P.K.Ponnusamy,  
8/87D, Pasupathipalayam, 
Punnam Village, Pugalur Taluk,  
Karur 639 136. 

 
11. Mr. S.Gunasekaran,  

S/o.R.Subramani,  
Punnam Village, Punnam Post, 
Nadupalayam, Pugalur Taluk, 
Karur 639 136.  

 
12. Mr. Thangaraj, 

S/o.R.Subramani,  
Door No.2/31, 
Punnam Village Punnam Post, 
Nadupalayam, Pugalur Taluk, 
Karur 639 136. 

 
13. Mr. P.K.Ponnusamy, 

8/87 D, Pasupathipalayam, 
Punnam Village Punnam Post, 
Nadupalayam, Pugalur Taluk,  
Karur 639 136.  
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14. M/s. Karpaga Vinayaga Blue Metal,  
Managing Partner Mr. P.K. Ponnusamy, 
Having its registered address at, 
972/8, 972/9 Sadaiampalayam,  
Punnam PO, 
Pugalur Taluk,  
Karur - 639 136.      ... Respondent(s) 

 

COUNTER AFFIDAVIT FILED BY THE 14TH RESPONDENT 

I, P.K. Ponnusamy, Managing Partner, aged about 51 years, having registered 

address at 972/8, 972/9, Sadaiampalayam, Punnam village (P.O) Pugalur Taluk of 

Karur District am the Managing Partner of Tvl. Karpaga Vinayaga Blue Metals, the 

14th Respondent herein. The 10th , 11th & 12th respondents are partners in the company 

and I’m competent to swear the affidavit on behalf of them as a Managing Partner in 

the company. I am well acquainted with the facts and circumstances of the case I have 

carefully gone through the affidavit of the applicant and I hereby firmly deny all the 

averments put forth therein as fabricated and erroneous, except those that are 

specifically and expressly admitted hereunder. I do hereby solemnly affirm and 

sincerely state as follows: 

1. At the outset of this reply affidavit, I respectfully submit that the 

Applicant has initiated multiple legal proceedings concurrently. Specifically, the 

Applicant has approached the Hon'ble District Munsif Court, Karur, in O.S. No. 

324 of 2024 and the Hon'ble Madurai Bench of Madras High Court in W.P.(MD) 

No. 27348 of 2024, at the same time as filing the present O.A. No. 304 of 2024 

before the Hon'ble National Green Tribunal (Southern Zone). In these 

aforementioned cases, the Applicant has raised disputes concerning certain 

lands that are part of the stone quarry lease granted to Tvl. Karpaga vinayaga 

Blue Metals, namely the 14th Respondent and has sought relief related to these 

matters. 
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2. It is submitted that the applicant has filed this complaint alleging 

illegal quarrying and mining operations by Respondents 10 to 14 on plots in 

Survey Nos. 1092/1A, 1092/1B, 1092/2A1, 1093/1A, 1093/1B, 1093/2A1 of 

Thennilai (East) Village, Pugalur Taluk, Karur,. The Applicant further alleges 

that Respondents 10 to 13, purportedly operating under the partnership name 

of Respondent 14, failed to disclose the Applicant's partial ownership of the 

land in their mining lease application, thereby misrepresenting the 

ownership structure to the authorities and securing a mining lease from the 

government through deception.  

3. In this regard, the following facts are pertinent: 

i. A Gravel and Roughstone quarry lease was initially granted to one 

Thiru. R. Subramani by the District Collector, Karur, vide Proceedings 

Rc. No. T/51/2004, dated 20.05.2004. This lease covered an area of 1.48.5 

hectares in S.F. Nos. 1092/1B, 1093/1B and 1094/1B, located in Punnam 

Village of the erstwhile Aravakurichi Taluk, Karur District, for a period 

of five years from 01.06.2004 to 31.05.2009. 

ii. Subsequently, the District Collector, Karur, through Proceedings No. 

B/357/2009, dated 30.10.2010, granted another quarry lease for Gravel 

and Roughstone to the same individual, Thiru. R. Subramani. This lease 

was for an extent of 0.43.5 hectares in S.F. No. 1094/1B(Part) and 

1094/2A(Part) of Punnam village (erstwhile Aravakurichi and presently 

Punnam Taluk, Karur District), for a five-year period from 18.02.2010 to 

17.02.2015. 

iii. As per proceedings No. 363/Kanimam/2012, dated 30.12.2013, a lease 

was granted to Thiru. K. M. Gurusamy for quarrying and removing 

rough stone and gravel. This lease covered S.F. Nos. 1092/2A2, 1092/2B, 

1093/2A2, 1093/2B, 1094/2A2 and 1094/2B, totaling an extent of 1.78.5 

hectares in the erstwhile Aravakurichi and present Pugalur Taluk of 

Karur District, for a period of five years from 30.12.2013 to 29.12.2018. 
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iv. The District Collector, Karur, vide Proceedings No. Rc. 

1445/Kanimam/2014, dated 18.02.2016, granted a gravel and 

roughstone quarry lease to Thiru. R. Subramani. This lease consisted of 

an area of 3.20.5 hectares in S.F. No. 1093/1A(Part), 1093/B(Part), 

1093/2A1(Part), 1094/1A, 1094/1B and 1094/2A1 of Punnam village, 

Pugalur Taluk, Karur District, for a five-year term from 26.02.2016 to 

25.02.2021. 

v. Finally, a quarry lease for Gravel and Roughstone was granted to the 14th 

Respondent by the District Collector, vide Proceedings Rc. No. 

1144/Kanimam/2017, dated 04.05.2018. This lease covered an extent of 

1.63.5 hectares in S.F. No. 1092/1A(P), 1092/1B(P), 1092/2A1(P), 

1093/1A(P), 1093/1B(P) and 1093/2A1(P) of Punnam Village, Pugalur 

Taluk, Karur District, for a period of five years from 04.05.2018 to 

03.05.2023. 

vi. The Commissioner of Geology and Mining, through proceedings Rc. No. 

855/MM6/2023, dated 07.02.2023, extended the lease period for the 14th 

Respondent by 15 months, from 04.05.2023 to 03.08.2024. This extension 

was granted to compensate for the non-operation period experienced 

during the Covid-19 pandemic. 

vii. Tvl. Karpaga vinayaga Blue Metals (14th Respondent), was levied a 

penalty of Rs. 71,99,674/- (Rupees Seventy One Lakhs Ninety Nine 

Thousand Six Hundred and Seventy Four Only) for alleged illegal 

quarrying of rough stone in S.F. Nos. 1092/1A (0.14.5 hects), 1092/1B 

(0.11.0 hects), 1092/2A1 (0.04.5 hects), 1093/1A (0.65.0 hects), 1093/1B 

(0.40.5 hects) and 1093/2A1 (0.28.0 hect) vide proceedings of the 

Revenue Divisional Officer, Karur, in R.C. No. A1/2387/2023-6, dated 

08.06.2023. Aggrieved by this order, Karpagavinayaga Blue Metals (14th 

Respondent) filed a writ petition, W.P.(MD) No. 31315 of 2023, before 
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the Hon'ble Madurai Bench of Madras High Court. The Hon'ble High 

Court issued the following orders: 

i. In Paragraph 5, "This court direct the first respondent to dispose 

of the appeals preferred by the petitioners on or before 

18.01.2024". 

ii. In Paragraph 6, "There shall be an order of interim stay till the 

disposal of the appeals". 

iii. In Paragraph 7, “There shall be a direction to the respondents 1 

and 3 to issue quarry permit to the petitioners based on the 

existing quarry lease agreements, dated 20.04.2023 till the 

disposal of the appeal”.  

Subsequently, an interim injunction was obtained in W.M.P.(MD) No. 

12796 of 2024. 

viii. A new application was submitted by the 14th Respondent on 01.07.2024 

for the grant of a Roughstone and Gravel quarry lease over an extensive 

area of 6.30.0 hectares, encompassing various parts of S.F. Nos. 

1094/1B(0.03.0 hect), 1092/2B(0.13.5 hect), 1094/2A2(0.27.5 hect), 

1093/1B(0.18.5 hect), 1094/1B(0.58.0 hect), 1092/2A(0.40.0 hect), 

1093/2A2(0.22.5 hect), 1094/2B(0.72.5 hect), 1093/2A(0.11.0 hect), 

1092/1A(0.14.5 hect), 1093/1A2(0.65.0 hect), 1092/2A2(0.11.0 hect), 

1093/2B(0.31.5 hect), 1093/1A(0.31.5 hect), 1094/1A(1.48.5 hect), 

1092/1B(0.11.0 hect) and 1093/1B(0.40.5 hect) of Punnam village, 

Pugalur Taluk, Karur District. This application has been processed in 

accordance with Rules 19(1), 20, 41 and 42 of The Tamil Nadu Minor 

Mineral Concession Rules 1959. A "Precise Area" communication has 

been issued under Rule 41(4) of the said rules, with the condition that 

the previously levied penalty amount must be remitted before 

commencing quarrying operations in the specified area. The Applicant 
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has submitted unregistered documents purporting to show remittance 

of this penalty amount. 

ix. Regarding the complaint petition filed by the Applicant dated 

14.10.2024, the matter has been entrusted to the Taluk Level Task Force 

for investigation and appropriate action, vide Rc. No. 

668/Kanimam/2024. 

x. The 14th Respondent has also provided a letter confirming the purchase 

of S.F. Nos. 1092/2, 1093/2 and 1094/2, totalling 4.38 acres, through 

documents dated 12.01.2023 and 01.02.2024 from Thiru. K.M. Gurusamy. 

These survey numbers were originally owned by Nallasamy, S/o. 

Karuppannagounder and Papayee W/o. Kulandaisamy. The initial 

purchaser was Tmt. P. Manjula, who subsequently re-sold the land to 

Thiru. K.M. Gurusamy. The 14th Respondent (Tvl. Karpagavinayaga 

Blue Metals)  is the most recent purchaser of these lands. 

xi. The Applicant claims to be the daughter of Tmt. Papayee and is 

disputing the 14th Respondent’s purchase of the land and the associated 

quarrying application. The applicant not produced any Title deeds or 

Revenue records to prove their title and in support of their claim. 

xii. An Injunction Suit in O.S. No. 324 of 2024, filed by the 14th Respondent 

against the Applicant, Tmt. Irai Thamarai, is currently pending before 

the Hon'ble District Munsif Court, Karur, awaiting disposal. 

MALAFIDES IN THE APPLICANT'S APPLICATION: 

4. The Applicant has failed to provide any proof or evidence to 

substantiate her claimed rights over 7.235 cents of land, which is part of the total 

extent of 1.63.5 hectares in patta S.F. Nos. 1092/A2, 1092/2B, 1093/2A2, 

1093/2A, 1094/2A2, 1094/2B, 1092/2, 1093/2, 1094/2, 1092/1, 1093/2, and 

1094/2 of Punnam Village, Pugalur Taluk, Karur District. 
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5. The Applicant's ownership rights must first be established before the 

Civil Court in O.S. No. 324/2024, currently pending before the District Munsiff, 

Karur. 

6. In addition to the Original Suit, the Applicant has filed a writ petition 

before the Hon'ble Madurai Bench of Madras High Court, seeking to restrain the 

Commissioner of Geology and Mining and the Tahsildar, Pugalur, from issuing 

any Roughstone quarry license without her consent. The specific survey 

numbers mentioned in this writ petition are 1094/1B (0.03.0 hect), 1094/2A 

(0.40.5 hect) 1092/2A2 (0.11.0 hect) S.F.Nos. 1092/2B (0.13.5 hect), 1093/2A2 

(0.22.5 hect), 1093/2B (0.31.5 hect), 1094/2A2 (0.27.5 hect), 10942B (0.72.5 hect), 

1093/1A (0.31.5 hect), 1093/1B (0.18.5 hect), 1093/2A1 (0.11.0 hect), 1094/1A 

(1.48.5 hect), 1094/1B (0.58.0 hect) 1092/1A (0.14.50 hect), 1092/1B (0.11.0 hect), 

1092/2S (0.04.5 hect), 1093/1A (0.65.00 hect), 1093/1B (0.40.50 hect) and 

1093/2A1 (0.28.00 hect) of Punnam Village, Pugalur Taluk in Karur District. 

7. The Hon'ble High Court of Madras, Madurai Bench, in its order dated 

18.11.2024, directed the authorities to consider the objections raised by the 

petitioner in light of the report to be submitted by the Tahsildar, Pugalur Taluk, 

Karur District. Consequently, the 5th Respondent issued an enquiry notice to 

both the petitioner and the 14th Respondent on 28.02.2025, in compliance with 

the said court order. 

8. Regarding the quarry lease application of Tvl. Karpagavinayaga Blue 

Metals, the competent authority, namely the Revenue Divisional Officer, Karur, 

has provided a land availability report for the applied lands. These lands include 

S.F. Nos. 1092/1A (0.18.5 hects), 1092/1B (0.17.50 hects), 1092/2A1 (0.10.75 

hects), 1092/2A2 (0.05.5 hects), 1093/1A (0.75.25 hects), 1093/1A (0.92.00 hects), 

1093/1B (0.57.00 hects), 1093/2A1 (0.40.50 hect), 1093/2A2 (0.22.50 hect), 

1093/2B (0.31.50 hect), 1094/1A (1.40.50 hect), 1094/1B (0.58.50 hect), 1094/2A 

(0.53.0 hects), 1094/2A2 (0.23.0 hects) and 1094/2B (0.52.00 hect), totaling 6.30.0 

hectares in Punnam Village, Pugalur Taluk of Karur District. This report from 

8



the Revenue Divisional Officer is based on field verifications, scrutiny of 

Revenue records and statements and reports from the Tahsildar, Revenue 

Inspector and Village Administrative Officer of Punnam Village. The Applicant, 

Tmt. Irai Thamarai, failed to engage with the Revenue authorities while carrying 

out appropriate enquiries in the village and has, as an afterthought, filed the writ 

petition and original application in the appropriate forums at her own 

convenience. 

9. As detailed in paragraphs 3(i) to 3 (xii) of this reply affidavit, various 

extents in patta survey numbers, including 1092/1A, etc., of Punnam village, 

have been subject to mineral concessions granted to Tvl. R. Subramani, K.M. 

Gurusamy and Karpagavinayaga Blue Metals (the 14th Respondent) for 

distinct five-year periods, spanning from 2004-2009, 2010-2015, 2013-2018, 

2018-2023, with an extended period concluding on 03.08.2024. 

i. Tvl. Karpagavinayaga Blue Metals possesses the environmental 

clearance granted by the District Level Environment Impact Assessment 

Authority (DEIAA/DIA/TN/MIN/13778/2018-

KRR/EcNo.99/2018/Mines, dated 23.04.2018). In accordance with the 

Notification issued by the Ministry of Environment, Forest and Climate 

Change, the validity of environmental clearances has been extended. 

ii. The quantity of rough stone permitted for quarrying under the lease 

extension orders of the Commissioner of Geology and Mining was 

1,17,231 cubic meters. The actual quantity produced and dispatched by 

the 14th Respondent (Tvl. Karpagavinayaga Blue Metals) was 78,979 

cubic meters. The reduction in production progress is attributed to the 

impact of the Covid-19 pandemic. 

iii. The Hon'ble Madurai Bench of Madras High Court, in its order dated 

22.12.2021 in W.P.(MD) No. 22770 of 2021, directed a verification of 

existing, lease-expired and abandoned quarries in Karur District. 

Pursuant to this order, the 4th Respondent in this original application 
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constituted a district-level team under the District Revenue Officer, 

Karur, including the Assistant Director (Survey and Land Records), 

Karur, Divisional Environmental Engineer, Tamil Nadu Pollution 

Control Board, Karur, respective Revenue Divisional Officers, Taluk 

Tahsildar and Inspector of Police, vide proceedings No. A2/2975/2022, 

dated 24.02.2022. This team conducted phased inspections of all quarries 

in Karur District. The 14th Respondent's quarry was inspected in the first 

phase and the team submitted a report after verifying adherence to mine 

safety conditions, quarrying methods, depth of the quarry pit, 

maintenance of boundary barrier zones, fencing of the lease area, 

erection of name boards and all other relevant factors. Based on this 

special team's report, the Revenue Divisional Officer, Karur, vide 

Proceedings No. A1/2387/2023, dated 08.06.2023, imposed a penalty on 

the 14th Respondent. In response, the 14th Respondent filed a First 

Appeal before the District Collector, Karur, against the Revenue 

Divisional Officer's order (Proceedings Na.Ka.A1/2387/2023-6 dated 

08.06.2023). Furthermore, the 14th Respondent approached the Hon'ble 

Madurai Bench of Madras High Court in W.P.(MD) No. 31315/2023 and 

the Hon'ble Madurai Bench of Madras High Court issued an order in 

W.P.(MD) Nos. 31314 & 31315/2023 and W.M.P.(MD) Nos. 26848, 26852, 

26856 & 26858/2023, dated 28.12.2023, which stated: 

Paragraph 5: "This court direct the first respondent to dispose of 

the appeals preferred by the petitioners on or before 18.01.2024." 

Paragraph 6: "There shall be an order of interim stay till the 

disposal of the appeals." 

Paragraph 7: "There shall be a direction to the respondents 1 and 3 

to issue quarry permit to the petitioners based on the existing 

quarry lease agreements, dated 20.04.2023 till the disposal of the 

appeal." 

10



iv. Pursuant to the orders of the Hon'ble High Court of Madras, Madurai 

Bench, the District Collector, Karur, was directed to dispose of the appeal 

petitions by 18.01.2024. The District Collector upheld the Revenue 

Divisional Officer, Karur's proceedings, finding that the offender/14th 

Respondent had not carried out quarrying operations as per the mining 

plan and had violated lease deed conditions and Environmental 

Clearance  conditions, as per Rule 36-A (1), (3) and (5) of the Tamil Nadu 

Minor Mineral Concession Rules 1959. The District Collector has since 

filed a Counter Affidavit on 05.04.2024, which is pending before the 

Hon'ble Madurai Bench of Madras High Court. Additionally, the 14th 

Respondent has preferred a Second Appeal before the Commissioner of 

Geology and Mining, Chennai, against the order passed by the 4th 

Respondent/District Collector, Karur, vide proceeding Rc. No. 

407/Mines/2023, dated 18.01.2024. 

v. The extension of the lease period for 15 months was ordered through the 

proceedings of the Commissioner of Geology and Mining in Rc. No. 

855/MM6/2023, dated 07.02.2023. Reaffirming this order, the Deputy 

Director, Geology and Mining, issued proceedings in R.C. No. 

79/Mines/2023, dated 31.03.2023, imposing the following conditions: 

i. The extended lease period is 15 months from the original 

expiry date of the quarry lease (i.e., from 04.05.2023 to 03.08.2024, 

with the original period being 04.05.2018 to 03.05.2023). 

ii. A supplementary lease agreement for the extended period 

must be executed and registered at the lessee's expense. 

iii. The extended lease period of 15 months will conclude on 

03.08.2024 or upon the completion of 1,17,231 cubic meters of 

unquarried rough stone, whichever comes first. 
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iv. All terms and conditions of the original lease, the approved 

mining plan and the environmental clearance must be strictly 

adhered to, along with all applicable Acts and Rules. 

 Therefore, the Applicant's claim that the 14th Respondent fraudulently 

extended the lease for an additional year is not sustainable under law. 

vi. The Applicant's complaints regarding the 14th Respondent's alleged 

non-adherence to safety aspects are unfounded. During the lease 

extension period, a special team organized by the District Collector 

verified and inspected the lease area. Based on their recommendation, 

for reported breaches of conditions and violations, the Revenue 

Divisional Officer, Karur, imposed a penalty of Rs. 71,99,674/- (Rupees 

Seventy One Lakhs Ninety Nine Thousand Six Hundred and Seventy 

Four Only). As per Section 23-A of the Mines and Minerals 

(Development and Regulation) Act 1957, the offenses committed by the 

14th Respondent were compounded. Therefore, the averments made by 

the appeal petitioner concerning safety aspects not followed by the 14th 

Respondent are legally null and void. Moreover, the subject area for 

which another term of quarry lease has been applied is currently under 

process and has been idle since 04.08.2024. 

vii. It is respectfully submitted that the Applicant has mechanically levelled 

various allegations against the 14th Respondent. The allegations 

concerning Respondents 10 to 13 are not maintainable in this present 

application without any valid title records. Consequently, the prayers 

for immediate investigation, enforcement of regulatory compliances, 

restraining operations and mitigation measures against the 14th 

Respondent do not arise at this juncture. All these factors will only 

become relevant after the grant of a new lease, subject to all statutory 

requirements and compliance with relevant Acts and Rules. 
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REPLY TO GROUNDS: 

 Grounds 'A' & 'B': These grounds are rendered infructuous as the 

quarry lease application is currently under active processing. 

 Grounds 'C' & 'D': All alleged breaches of conditions and violations 

were identified by a special team, constituted under proceedings No. 

A2/2975/2022, dated 24.02.2022. These matters were subsequently 

compounded through penalty proceedings initiated by the 8th Respondent, 

vide Proceedings No. A1/2387/2023, dated 08.06.2023. 

 Grounds 'E', 'F' & 'G': The Applicant's assertion regarding the 14th 

Respondent's continued quarry operation beyond the extended lease expiry 

is a malicious and vexatious claim, for which she has provided no substantial 

proof or evidence. The document registered by the 14th Respondent in 2023 

is pertaining to the supplementary lease deed executed by the 4th Respondent 

for the period from 04.08.2023 to 03.08.2024. Moreover, no natural features as 

described in the citation case were disturbed by the quarrying activities. This 

is because adequate prior restrictions and monitoring are envisaged. 

 Grounds 'H' & 'I': The prevalence of clearances on Air and Water will 

be required while commencing quarrying operations after fulfilling all the 

statutory requirements and terms and conditions of the quarry lease.  

 In no way are the protection of life and personal liberty under Article 21, 

and equality before law under Article 14 of the Constitution, disturbed. The 

quoting of Article 51 of the Constitution of India is an irrelevant one. 

10. It is respectfully submitted that the interim reliefs sought by the 

Applicant are not applicable for the following reasons: 

i. The directions requested in sub-paragraphs 'a' to 'c' are infructuous, 

since all the relevant actions were completed by the special team 
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organised in the proceedings of the 4th Respondent in Rc. No. 

A2/2975/2022, dated 24.02.2022. 

ii. The Respondents 10 to 13 are not the parties to the quarry lease granted 

to the 14th Respondent. The compliance with the Environment 

(Protection) Act, 1986, and Air (Prevention and Control of Pollution) Act, 

1981, are to be verified by the 2nd Respondent to this original 

application. 

Therefore, for the reasons stated in the above counter affidavit it is respectfully 

prayed that this Hon’ble Tribunal may be pleased to dismiss this present original 

application and impose cost on the applicant or pass any such further order as this 

Hon’ble Tribunal may deem fit and proper in the facts and circumstances of this case 

and thus render justice. 

         

Solemnly affirmed at Chennai     BEFORE ME 

On the 10th day of January, 2026 

And signed his name in my presence   ADVOCATE, CHENNAI 
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